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CALLING ATTENTION TO THE MATTER OF URGENT
PUBLIC IMPORTANCE

i. Situation arising out of hardships being faced by opium cultivators in opium growing areas and steps
taken

by the Government in regard thereto

Title: Shri Dushyant Singh called the attention of the Minister of Finance regarding hardship faced by opium
cultivators.

SHRI DUSHYANT SINGH (JHALAWAR): Sir, | call the attention of the Minister of Finance to the following matter of
urgent public importance and request that he may make a statement thereon:

"The situation arising out of hardships being faced by opium cultivators in opium growing areas and steps
taken by the Government in regard thereto. "

* THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): The Government notifies the general conditions for
grant of licence for cultivation of opium poppy on an annual basis for each opium crop year. A crop year is the
period from 18t October of any year to 30! September of the next year. The *Opium Licensing Order' is formulated
keeping in view various factors, such as the requirements under the United Nation's Single Convention on Narcotic
Drugs 1961, the welfare of opium cultivators, the domestic and export requirements of opium and the current stocks
of opiumin possession with the Government Opium Factories, etc.

The *Opium Licensing Order' for the crop year 2004-05 was announced vide notification GSR 679 (E) dated 15
October, 2004. Apart from other eligibility conditions, the said order provides for issue of licence to all eligible
cultivators who tendered opium in the preceding crop year 2003-04 in accordance with the Minimum Qualifying
Yield (MQY) of 54 kilogram per hectare in the State of Madhya Pradesh and Rajasthan and 48 kilogram per hectare
in Uttar

Pradesh. The Minimum Qualifying Yield (MQY) is fixed taking into account the forewarning of Minimum Qualifying
Yield (MQY) given in the Opium Licensing Order for the preceding crop year, the average yield of opium tendered
by the cultivators in the preceding crop year and other relevant factors. In order to limit opium cultivation, keeping in
view the factors | have indicated, the maximum area permitted for cultivation to the individual licensed cultivator in
the Order for the crop year 2004-05 was kept at 10 are i.e. 1/10 of an hectare. A five per cent increase in the
procurement price has also been announced for the crop year 2004-05.

To discourage the growing trend of tendering water-mixed opium by certain cultivators, a specific provision was
introduced for the first time in the current year's opium policy debarring from licence for one crop year all such
cultivators who had tendered water-mixed opium having a consistency below 55 degree consistency i.e. opium
containing less than 55 per cent solid. In view of the representations received from the opium cultivators against the
introduction of this provision without advance forewarning in the *Opium Licensing Order' for the preceding crop
year, the provision has been deleted through the notification GSR 784(E) dated 3.12.2004. Opium poppy cultivation
licence has now been granted to all such cultivators who have tendered water-mixed opium below 55 degree
consistency provided they fulfilled the Minimum Qualifying Yield (MQY) criteria and other eligibility conditions. Thus
while this provision has been deleted for the purpose of licensing in the crop year 2004-05, the forewarning in this
regard has been retained whereby the opium cultivators are forewarned that those cultivators who tender water-
mixed opium below 55 degree consistency in the crop year 2004-05 would not be eligible for licence in the next crop
year 2005-06.

The "Opium Licensing Order" also contains a forewarning of Minimum Qualifying Yield (MQY) which is intended to
inform the cultivators, well in advance, regarding the Minimum Qualifying Yield (MQY') which they would be required
to tender to be eligible for licence in the succeeding crop year. In the "Opium Licensing Order' for the crop year
2004-05, a forewarning was given to the opium cultivators that they would be required to tender opiumin
accordance with the MQY of 49 kilogram per hectare for Uttar Pradesh and 58 kilogram per hectare for Madhya
Pradesh and Rajasthan in order to become eligible for licence in the next crop year 2005-06. The Minimum
Qualifying Yield (MQY) forewarning for Rajasthan and Madhya Pradesh was fixed based on the average yield of



opiumin these two States. However, representations against the sharp rise in Minimum Qualifying Yield (MQY)
forewarning for Madhya Pradesh and Rajasthan were considered and the Minimum Qualifying Yield (MQY)
forewarning for Madhya Pradesh and Rajasthan has been reduced from 58 kilogram per hectare to 56 kilogram per

hectare vide the above mentioned notification dated 3™ December, 2004.

The Government of India has over the years taken several measures to benefit cultivators. The procedure for
testing opium at the field has been improved by introduction of scientific method of testing by electric ovens, the
introduction of collection of separate 50 gram samples from individual opium cultivators to identify the actual
adulterators from the bona fide cultivators, the periodic increase of procurement prices to increase the remuneration
to cultivators and upgradation/modernisation of the Government Opium and Alkaloid Works to increase the
consumption of opium.

* Statement was also plalced in the Library, See No. LT 1068/04

it gua e : awufa ey, ¥ amuet weites @ e faw w@E off 9 e aredr g srem @t wct o ik wer waw et 8l
ASRAT H B DI Wl Bl & IS HSI, ARG AR TSYY A el &1 I=A § AR, Fidgl, daEels, IHTH H ekl & HAars J SIeRHTe,
WEYR, Thol, wauTel, fisrar wiemy, A-rEw A gt € o) fadierg, ierarer sk Seagr # oft Bt € | sAN wS @ @ Wew wew & HowiR
H off orets @t Wt Bt € S8l A AT WIEd oMY A 2| FWD SveArar Iword 7 off e Bt Al Bl B IR wew B aveft H ot st
et @it 81 F IS W 310 & B aTd @1 gl & Il Dew AR A & forg srwie @ Ay gt 21 g9 wiet 99 4 g fu 'R
g g 99 ¥ 49U WRHR A S H 0T @ GHIST 8, EBR B 307 HA- fAfms i § A garE 5 o e o & e el
& yfd wergyfa w@d €| feurl @1 g9 G W1 «eY dol-l dled 8 ISR & S Afme gum & e | foran gan 2 & v feamt
P lihedr 9eM & oIy qe Ia! dahR & fAy 98 & H3, dfed TReR 3 Ut Aify a9 a8 e9R SreaaR 98] & 984 edHl
S B WRHR B 30 A B HROT S 20 M HT HIEABR AT, IV ISR A G 3 BT Hreaadr o {ar| § g w5 sft @ =i w7 amean g
f& =g @<t @1 o sitwa &9 fpar 8, 99 1w den fear @ anfde wfy & R frart @ anfde fRufay woga erft ofi &3 @t ¢
e +ff 8 ft A wrer A T B B @ 6 S ute vee & fFu O, wReR 3t s i B Bror 9B g gee § wkdt ot wf 21 F
frags wom fe 9% uie uee TEa &y S|

Farafy wEaa, st et war ot 6 frem @ S srail Y @l Bht R, E Swa g qer RA E gErd O & Wi Aty A<h @, sw A A
|t @l A T 3000 W 3500 . B HI B &1 AP 9N 3 Badt giw ufwd g 21 g9 wEd & 6 39 oMy e ofik gerd| gk
qe W W Ad BT SN &5 8, IHH B HRaBR A 21 5 g <9 md ueer H¥Ar s 991 wedt 2 fFar € o € 5 5% 20
TR 1 & e, foresy 991s & # unifa €1 9% | gaw Tel fram wigal v I srer & S gad €1 wdt & 9w 99 w9 F B usd 2
# argm 6 59 IR A v T3 A a

# 3w weud g & o sfeafie 3o &1 oM o € S iRy # & ue &t Afifa gt anfey s 371 g9 & aRaR & 8 A5 99
zas ft wive wend i iR 3¥R Q9 H g F1 AT WeH B T B A H wfl-aelt @ g € [ g s @ N e
foraTl B W B ToledT ISl & AR 3T Wl TRPICHT AR g A1 iR § dod 8, a8 dediaaR iR gear & Ua RAre A5t snud
Aedifedd fum & o sy o1 € W Wl 1 <wd € 97 9gd X 9 ond &1 F =g 6 9 i s Rt ueh o798 ardTaRyT 9 SR BEN
fram wisal &1 gl el & a1a 9@ At aar 8 a1 e gt 21

During the testing season, the material is found good and after testing, the material goes to Gazipur where the
stocks of Rajasthan go. There are two different factories, one in Neemach in Mandsaur, and the other one in
Gazipur. In those places, they find the products adulterated. | believe the farmers are toiling with their sweat and are
working round the clock. They are working in a season when it is hard to cultivate opium. | would request you to
have on the spot check and the farmers should be given money on the spot for their produce . They should not wait
for the materials to go back to Gazipur or Neemach to get their money back. Every year, we have a policy formed
by the hon. Finance Minister. | would request the Finance Minister to include, apart from MPs and MLAs, farmers
also in policy-making. Farmers should be called and you may have an interaction with them. They may be included
in the Salahkar Committee so that their views may be included in the policy-making. We have to have a new policy.

With the policy, we have to look at the insurance of the opium cultivators. Opium cultivators are producing opiumin
the months of October to March. During that period, there are a lot of natural calamities which take place. Thus, the
opium cultivators have to face severe hardship. | am personally having a sympathetic view towards the farmers and
the people of our nation. | would request you to have an insurance programme for the farmers. feam wisai & fag ta
TR W BT AALIHAT &1 SH 3T FIR BN 19 HfEn B oft 3R He1 a1 &6 AN U 3A1 AT S Bago | TSI 3Nl 8, B9 SHS
a1 x| What should | do with the material lying in Gazipur and Neemach? We have two good factories which
produce them. Here, | must say that these factories are producing narcotine, papaverine and codeine phosphate. At
that point of time, | must say that morphine salts and codeine phosphate are the main products. These are used in
the Indian pharmaceutical companies. gt a1 sl @ oy $&! smawdHal 21 sl WeR # T Hfaae 7 fedive fom ok
AeehTelel TR H3ll A g St 7 e fan on R # @@ie s=en =rear g1 Now, there are only two Government-owned
factories in this field and they have inadequate capacity to meet the needs of the drug companies which use opium
as raw material. So, | request you that in order to benefit the farmers, we need to open up the industry, and invite
private entrepreneurs in this area, particularly pharmaceutical companies.



I would go to a Question which was asked by our Chairman, Dr. Laxminarayan Pandey, who is sitting in the Chair
now, about the foreign companies. It was answered on 16.3.01. He asked the Government about the quantities of
opium exported as per contracts of that year, 2001. According to that reply, a company called Mallinckrodt Inc. USA,
was contracted 380 metric tonnes of opiumin that year. The quantity exported to that company was 345 metric
tonnes. There is another company called, Noramco of Delaware Inc, USA. A quantity of 150 metric tonnes was
exported to them. A quantity of 142 metric tonnes was exported to Tomen Corporation, Japan. | must say that totally
649 metric tonnes was exported abroad. Why can we not do it here? Why can we not make a policy for the
pharmaceutical companies so that we can open up the market, increase the production and help the common man?
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MR. CHAIRMAN : Shri Kriplani, you please ask only pointed questions.
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SHRI P. CHIDAMBARAM: Nobody bothered about this during the last six years. ...(Interruptions)
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SHRI P. CHIDAMBARAM: Sir, there is no new opium policy. This is the same policy which has been there for many
years, a policy which | had implemented for two years earlier and the NDA Government implemented for six years.
Therefore, there is no new opium policy. We are following the same policy. We are following the same method. The
Minister calls the hon. Members who come from that area, listens to them and then a policy is announced. When
representations are received, we make corrections in the policy.

| have visited Chittorgarh. My precedessor also visited the opium-growing areas. when there is an opportunity, | will
once again visit the opium-growing areas to meet the opium cultivators to see if any further steps are to be taken.

Very quickly, | would deal with the issues. What is the problem? The problemis that exports which touched 718



metric tonnes in 1997-98 have now come down to 480 metric tonnes. The stocks of opium have increased from 497
metric tonnes to 1424 metric tonnes.

We are producing too much opium. There is no export market. The export market is dwindling. | may submit with
great respect that the future is not a very good future for export of opium. It is, in these circumstances, that we had
to take certain policy decisions. The first decision was to reduce the area to 10 ares. Now, this is not new. In 1991-
92, in 1992-93 and in 1993-94, 10 ares were fixed for each cultivator because we wanted to accommodate as many
cultivators as possible. And we have reduced it to 10 ares. If | increase it to 20 ares, then the number of cultivators
will be halved. Therefore, in order to accommodate as many cultivators as possible, the only way out is to reduce
the area per cultivator so that not too many of them are disappointed.

Sir, as regards the price, fantastic claims are made about price. | wish that is the history; but that is not so. The
price that was given in 2002-2003 was between Rs.650 and Rs.1700, depending upon the output. In 2003-2004, it
was between Rs.720 and Rs.2100. We have this year increased by five per cent across the board for every level.
That is the increase possible under the circumstances. We have not reduced the price; on the contrary, we have
increased the price.

Sir, the next point raised was about testing. We are not doing anything new. Testing is a well-recognised method
and is followed. The tests are done at the field. Ninety per cent of the payment is made to the cultivator on the basis
of the field test of the consistency of opium. Sir, the 'oven test' is carried out in a special and closed space of size
10x15 feet. The chemists deputed by the Central Revenue Control Laboratory carry out these tests. Considering
space constraints, we accommodate only 30 to 40 cultivators in a space of 10x15 feet. But when the time for
procurement comes, we will renew instructions and the system of determining consistency will be explained to all
the cultivators present daily till conclusion of the weighment.

Sir, it is not that we are unresponsive. We did notify, for example, 58 kg. and 49 kg. as next year's forewarning.
After receiving representations, | have reduced 58 kg. for MP and Rajasthan to 56 kg. Secondly, we had
disqualified those who had tendered water-mixed opium. When it was brought to my notice that this forewarning

had not been given last year, | immediately changed that and said that "all right we will not disqualify any one for the
current year, but | am forewarning people for the next year that if they tender water-mixed opium, | am afraid, we will
have to disqualify them". The reason is that the number of people tendering water-mixed opium is increasing year
after year. Now, if we continue to allow this trend, then, | am afraid, more and more people will be encouraged to
tender water-mixed opium, and we will have serious problems. For example, in UP, the percentage of cultivators,
who have tendered water-mixed opium, have increased to 47 per cent, in Rajasthan - 23.5 per cent; and in MP -
18.69 per cent.

We are, therefore, forewarning them for next year that if you tender water-mixed opium this year, | will disqualify you
next year. Otherwise, it is the same policy. | know that we should do something better. But, there is no opium
market. The export market has virtually collapsed. But, | will do my best. When | visit opium-growing areas, | will talk
to the opium cultivators. Hon. Members can be present and whatever best | can do in the circumstances, | will
certainly do.

st sfta= puerl : wwnfa wery, g = S FaE # 9R 7 = £14€) (FauE) 3 e $ 9 @ Teds @ wad 2Ia€] (@)
7 Rwfdea & et av | Rawa ot 21 73t St sowia 48 T3 3t gwa T = §18€] (@aarm) # frag s argn 5 7o v & ¢
gy #5f off Rffasry fhe, o™ & @ g w5 41 e TEd AR HiT SR @ 8 [ AwH @ Wl 48 B el €| (agmE) g9

e & 6 ity e a9 @ 919 A STEE BT Wl 9 B A 19€) (Faur) e Bt Wt 48 w1 B wavan 9918 o1 7@ 21a€ (&
qurE) g9 faeper gae vy w4

15.00 hrs.

12 @ @R @1 AT 3699 81 gofl ¢l A faw #3f Sft 9 & Sisax fae @ % o feamil & ar # 3o |ifd 8€| (@aam) S9! adt
TH B A I8 3 § 78l afew =l | ga @ 2l €| (Faur)

SHRI DUSHYANT SINGH : Mr. Chairman, Sir, | need to seek a clarification from the Minister. | will take only one
minute. ...(Interruptions)

MR. CHAIRMAN : There is no provision for clarification in the Rules.

SHRI DUSHYANT SINGH : Sir, | request you to allow me because this is a serious matter relating to farmers of
Rajasthan.

SHRI P. CHIDAMBARAM: Mr. Chairman, Sir, there is one more Calling Attention and we have to conclude it by 3.30
p.m.



it gua fae : wifd 7eey, A 550 o 9 e SR dien € % SuE e @) #1g A & 98 21 &€) (@) | would like to
submit that the export during 2002-03 was to the tune of Rs. 270.62 crore and in 2003-04, it was to the tune of Rs.
279.55 crore. ...(Interruptions)

AU HElgd © $Ifel 3139 ¥ IR & 915 fFdl TR & TNIbH I &1 BIE uraar & gl

We will go to the next item now. Shri Chandrakant Khaire.



